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CENTRAL Afl4INIS1RATIV~ IRIBUML 
ALl.@ABAD 

4 
BENCH 

ALLAliABAQ 

• 
Q•iginil Applicition li2.a. 2 02 .2.f. 1996 

B111ry1d 

day of _ _.i.;..M._4~- 1998 

Hon'ble Mr• D.S. Biwt1i. Member ( 4 ) 

Krishn• Moh•n, M.E.s. No. 232004, aged about 60 ye.rs, 
~/ o L•te Moh•n Lal Shtirm•, R/ o 4 A/ 1, .arunmond Retid, 
Alltihtibad. 

Appl Leant 

By Adyocite Sri Rjkesh veIJni 

versus 

1. Union of Indi • thr•ugh Secretary, Ministry ef 
Defence, New Delhi. 

2. Engineer-in-Chief{M.s.s.), i<.shmir Heuse, Army 

He•d Quarters, IliQ, New Delhi-110011. 

3. J•int Controller •f Defence Accounts(Funds), 
Meerut c .ntt. 

4. G•rrison Engineer(west), (M.£.S.), Allahabad. 

Re§pondents 

By A c:tfOCjte l)ti N.B. Sinah 

By Hon'ble Mr. [J, S . Bjweii· Member (A ) 
This applic•tion hes been filed seeking 

the relief of p•yment of interest at the rate •f 18% 

per •.nnum for del•Y in p•yment •f Central Government 

Group Insurance Scheme(C.G.G.I.~.for short), leav~ 

• 

enca&hment and General Fund (for short G.P.f..) • 

• 
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2. The ipplic•nt while working under Garrison 

Engineer(west), Allah•h•d retired from service on 31.7.93 • 

. The •pplic•nt submits thet piyment of G.P.F., leeve encesh­

ment ind the •mount of C.G.G.I.~. were not made en the , 

dite of retirement. These payments hive been m•de sub­

sequently es det•iled below; 

Item~ Am•unt 

as. 62, 926-oo 

2. Leave Encash- lls.50,432-QO 
ment 

3. C.G.G.I.S.v as.oa,020-00 

Oite of Payment 

22.10.1993 

30.11. 1994 

12.10.1993 

The applic•nt contends that as per the extant 

rules the above referred paymen~were required te be made , 
on the d•te of retirement. However, these payments heve 

been .del•yed with no f9ult of th9"ipplicant and, therefQre, 

he clcims th•t he is entitled for payment ef interest for 

the delayed period. The •pplic•nt further submits thet 

,. 

he made a representation for payment of interest on 15.3.94 

follQwed by the reminders, on 22.2.1995 ind 10.8.95. Being 

iggrieved, the present applic•tion h·as been filed on 23. 2. 96. 

3. The respondents h9ve contested the claim. •f 

the •pplicant throu~h counter-affid•vit. ~he respondents 

idmit the dcje;of piyment of the verious settlement dues 

iS indic•ted by the ipplic.nt. The respondents further 

submit th•t gr.tuity end pension w•~ piid to the ipplic•nt 

on the due d•te. However, there his been some delay in 

P•Yment of the other settlement dues, piyment of which 

WiS processed efter the retirement. Ihe respondents 

submit th•t inc9se P•Yment w~s del9yed 
•••• pg.3/-
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as the applicant submitted application only en 17.7.93, 

which should hive been submitted 3 menths befor~ the date 

of retirement. In respect of payment of insurance, the 

respondents contend that delay is less than 3 months. The 
• 

respendents contend that the applicant is not enti tleci , 

fe1' the reliefs prayed for and· O.A. deserves te be 

dismissed. 

-
4. The applicant has filed the rejoieder-

affidavit, controverting the submissions of the respondents 

and reiterating his avennents m•de in the O.A. The appli­

cant refutes the submission of the respondents that the 

application for G.P.F. was submitted late by the applicant. 

5. Heard, Sri Rakesh Vel1Jla, learned ceunsel for 

the applicant and Srl. s.K. Anwar pr•xy counsel to 

Sri N.B. Singh, learned counsel for the respondents. 

During the arguments, the respandents raised the •bjection 

that the application is barred by limitatien. The 

material brought on recard has been als• carefullY- gene 

thr•ugh. 

6. The respondents have raised.tbe plea •f 

limitation during the hearing. The applicant contested 

this •bjection stating that the limitation is to be cen­

sidered from the date of the payment and taking that into 

acceunt, the applic-tion h•s been filed within the period 

Of limit•tion. On g•ing ~ti.rough the facts ef the C•Se, 

I am n•t inclined tb subscribe te the contentien •f the 

resp•ndents. The last payment has been made durning 

November, 1994 and thereafter also the applicant has 

repre~ented in Febru•ry, 1995. The present O.A. filed 

in 1996 is, therefore, net b•rre limitation • 

• •• • pg.4/-
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Fran the riv•l •Verments, it is admitted tact 

th•t piyment of the b•lince .mount of G.P.f., Le•ve Enc•sh­

ment ind c.G.G.I.s. were piid subsequent.\to the retirement 

on various dites .indic.ted by the ipplicant ind idlnitted · 

by the respondents. The only short question involved to 

be 9nswered ---• is whether the ipplic.nt is entitled for 

piyment of the interest for del•Y in piyment of the settle­

ment dues under reference. frGm the iVerments of the res-

pondents in the counter-•ffid•vit, it is noted th•t piyment 

of the settlement dues under reference has been only pre­

cessed subsequent to the retirement. The respondents have net 

cited •ny rules under which the payment of these dues WiS t• 

be m•de •fter retirement. It is neted,theugh there is . ._ 

del•Y of few months in the piyment of C.G.G.I.s. ind the 

G.P.F. •mount but the payment of le•ve enc9shment h•s been 

m•de •fter ~ore th•n 16 months. The respondents hive net 

come out with •nv cogent re.sons for del•Y in P•Yment. The 

only •ve.rment~ m•de ..is to _that.-- the processing ef the 
WiS done 

piyments under ref erenc~•fter the aate of retirement. The 

ipplicant his submitted that the payment of dues under ref­

erence was to ae arr.nged on the d•te of retirement. I am 
therefore, 

inclined to agree with the Sime.L. ln the 9bsence of •nv 
cogent reasons to expliin the delay, I am of the opinion 

that the piyment of dues has been delayed and the applicant 

desezves to be compens9ted for the s9me by way of payment 

of interest. The applicant h•s cl9imed the interest of 18% 

per annum. However, referring to the order of the Full Bench 

· in the C•Se of 'Bil Chindri Chintimin Gjdgil ys. Union of India 

of Others l997i2) A.I.C, 3()31 , I 9ll•w the payment of interest 

•f 12% per annum for the del9yed period. The compliance of 

this order sh•ll be done within a period of 3 months from the 

dite of receipt of this order. 

•••••••P~·5/-
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a. 
O.A. is 

Keeping.in view the 9bove deliber9tions. the 

9llewed with the direction given in p•r•-7 above. 

No order •S to costs. 

/M.M./ 
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